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At the instance of learned Ad3dl 1

Shri K.C.Xanungo,

«3tanding Couns

D

(

Shri J.K.Nayak and with the consent of

learned counsel for the petitioner the matter is taken

up for final disposal.

In this application the applicant has prayed for

a direction for a declaration that the order of suspen-

sicon dated 13.4.1994 vide Annexure-4 h

inoperati

as becom

e
ve and also for a direction to Res.2 to pay

all differential pay and allowances ard

increment
with other Consequential benefits, from 16.4.1994
till the date of reinstatement, It is subnitted by
the learned Addl .Standing Couns
dated 1.1.1999 at

been reinstated to

el that in ordér
Annexure-2 the applicant has already
service with immediate effect 0

Subsequently af

ter completion of inquiry in which the

applicant has been exonerated, the Director, Centraj
Poultry Breeding Firm (Res.2) has issued order dated
the
suspension from 16.4.9 94 to 31.12.1998

as duty. It has also been decided by t

8.4.1999 copy of which has been filed treating
period of

he competent
authority to give all the Conseqguential benefits to

the gpplicant during the above period of suspension.

In view of this it isg submitted by the 1earned EROUWsSE
Addl.Standing Counsel that the prayer made by the
applicant in this C.A. has already been met by the

depar tmental authorities and therefore, the U.a. has

pecome infructuous. Learned counsel for the petitioner

submits that the relief Claimed by the applicant

has
peen ordered to be given to him by the departmental

puthorities. In view of the submissions made by the

Jearned COunsel for both sides, Original Application
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is disposed

without any order as to costs.

Hand

counsel for

~

r

of for having become infructuous, but

over copies of the orders to lear ned

both sides.
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